‘central Administrative Tribunal, Principal Bench

Original Application No. 383 of 1996
New Delhi, this the 10th day of November,1999

Hon ble Mr.Justice Ashok Agarwal, Chalrman
Hon ble Mr.R.K.Ahoola, mMmember (A)

smt. P. K. Sandhu,

Ww/o Shri M. K.Sandhu,

R/0 7205, Rouse Avenue, N

Nin Daval Upadhyava Mard, ... ADplicant
New Delhi.

(None fTor the applicant)
Versus

1. uUrion of India through
Secy.
pepartment of personnel & Training,
Mministry of Personnel,
public Grievances & Pensions,
North Block, :
New Delhni. .... Respondent

(gy Advocate Shri v.5.R.Krishna)

O R D E R (Oral)

JUSTICE ASHOK AGARWAL :-

Applicant as also her Asdvocate are absent when

the oresent O.A. 1is called out for hearing and final

disposal. we have heard Shri - V.S.R.Krishna,  learned
counsel appearing on behalf of the respondent. Having

regard to the submissions advanced., we proceed to  pass

the following order.,

Aoplicant, a Member of the Punijab Civil
'Servioeg, was appointed to the Indian Administrative
Service vide Government of India Notification
NO.14015/8/94-A1S(T) dated 6.2.199% in the 1.A.S.,FPun’iab
Cadre. While serving as a Member of the State Civil
Service of Puniab, she was recrulted and appointed as
Under Secretary in the Lok Sabﬁa Secretariat as a direct

rgcruit with effect from 30.12.1988. She  3djoined the
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post.  on the same day and was on probation in that post

for a perlod of one vear i.e. 111 31.12.1989. She

snceesstully  completed her period of probation and

thereatter continued as a reqular emplovee of the Lok,

sabha Secretariat and accordinaly she does not hold &

1ien  in the State Civil Service. gy notification dated

77.%.1991, she was promoted as Deputy ﬁecr;%fry in the
Lok Sahha Secretariat with effect from 26.&;1991 under

the rules of the Lok Sabha Secretariat governing

promotiong

appointment of the applicant in the Lok Sabha
¢ Secretariat, 1t appears, was questioned. This led her
to file a writ petition in the Delhi High Court being

Writ Petition No.1627/95% wherein she has made the

aforesaid averments on  oath. Appointment of the ;
applicant in Lok Sabha Secretariat, it appears, has also
been impudaned by the Lok Sabha Secretariat Emplovees by
filing in the O0elhi High Court Civil Writ Petition
A4 e e
No.3%8/91. As  far as the present 0O.A. is concerned,
applicant has apparently resiled from the aforesaid
avermants and has sought to contend that she .continued
to hold a 1ien in the State Civil Service of Puniah.
lnour view, if one - has regard to the
aforesaid submissions which have been made on oath in
Writ Petition No.1627/955 it will not be open to her to
contend to the contrary im the the present OLA. In the
circumstances, we dispose of the present O.A. as being
devoid of merit with a rider that in case Writ Petition
NOL1627/95 and/or Civil Writ Fetition No.3%8/9] goes I
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- - adverse to her, she will be at liberty, it so advised,

to either file a fresh 0O.A. or apply for revival.of the

present  O.A. There will, however, be no order as to

costs.
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